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COUNCIL OF STATE.
W edw tday, the 16th SefUm ber, 1926.

The Council met in the Council Chamber at Eleven of the Oock, the 
Honouiable the President in the Chair. ’

QUESTIONS AND ANSWERS.

A p p o in tu k n t o f  In d ian s  as D e p u ty  S e crk ta e ie s  t o  th e  Governiibst o »
I n d ia .

The H o n o u r a b l e  Mr. PHIROZE C. SETHNA : Sir, I have given private 
notice to the Honourable the Home Secretary of the following question:

Will Government be pleased ;

(а) to make a statement show what effect has been given so far to
the recommendation made in the Resolution moved b j  the Bight 
Honourable Srinivasa Sastri in March 1923 that, as far as pos­
sible, at least one Indian be appointed as l^retary, Joint 
Secretary or Deputy Secretary to every Department of the Secre­
tariat of the Government of India ?

(б) to state:
(t) how many permanent vacancies in the grad ? of Deputy Secretary 

have occurred since the date of the Resolution, and

( it) if any such vacancies have been filled by Indians, and if not 
why not ?

T he  H o n o u r a b le  M r . J. CRERAR : (a) I would refer the Honourable 
Memb<!r to the orders, a copy of which I laid on the table on the 16th July 
1923 in reply to liis question No. 13. In pursuance of those orders, the names 
of qualified Indian officers, if any, have been considered whenever vacancies 
have occurred in the posts in question and the officer considered most suitable 
has invariably been chosen. A reference to the Statement No. 1, which I 
have now laid on th ̂  table, will give some idea of the progress made. I would 
point out that an im}X)rtant asp«!ct of the question is the extension of oitt 
source of « 5cruitment from the Provincial Secretariats. The position in this 
resjwct is indicated in Statement No. II.

(6) Including 5 posts of Director in the Railway Board which rank as 
Deputy Secretariep in the Government of India, there have been 17 prmanent 
va^ncies ill this class of posts since the Right Honourable Srinivasa Sastri’s 
Resolution was passed, Two of these have been filled by the appointment 
of Indians. ( 661 )
w ucs *
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C l o s i n o  o p  t h e  G o a l u n d o  Railw ay Station, k t c . ■
The H o n o u r a b l e  Dk. Sib DEVA PRASAD SARVADHIKARY: I 

have given private notice of a question to the Honourable Mr. Hadow which 
he wag good enough to accept. The question is as follows:—

1. Has the attention of the Government been drawn to the protest o f
the Narayanganj Chamber of Commerce regarding the closing of 
the Goalundo railway station and the opening of the new route. 
Would the Government please state:

(a) what the reasons of such closing are; and
(b) what the changes of the new route would be both financially and

from the point of view of passenger and goods traffic.
2. Ls it a fact that the new arrangement will prove a considerable handi­

cap to the jute houses represented in Narayanganj and wotdd 
result in serious restriction of the work of a number of important 
finm and would tend to decrease the amount of business ?

3. Would the Government please state the amount of revenue derived
by the Railway from the terminal charges levied both on goods 
and passengers at Goaluntio for the last five years ?

4. Is it a fact that i t̂eamer companies assist by the levy of a tax on their
own passenger traffic ?

6. Would the Government please state the annual cost of maintaining 
the connections at Goalundo as well as the amount of throt^h 
and local traffic and the amount of revenue derived from levies 
imposed on passenger and goods traffic.

T h e  H o n o u r a b l e  M r . F. A. HADOW : Government are aware that the 
question of abolishing Goalundo has been raised because it is a speciaQy diffi­
cult and consequently expensive station to keep open owing to its situation 
at the confluence of two very large rivets. Nothing has however yet been decid­
ed and it is recognised that the matter will have to be considered from all 
points of view before anything is settled. A copy of the question and of this 
reply will be sent to the Agent, Eastern Bengal Railway.

I regret, Sir, I cannot answer the Honourable Member s question more 
categorically as there was no time, but I understood he was prepared to accept 
an answer in that form sooner than not ask the question.

T h e  H o n o u r a b l e  D r . S i r  DEVA PRASAD SARVADHIKARY: I 
would like to ask a supplementary question. Sir. Has the Hoiwurable Mem- 
b«r any information as to what the alternative route is ? Has that in- 
fonnation reached the Government ?

T h e  H o n o u r a b l e  Mr. F. A. HADOW : The alternative route under con- 
nderation is an elaboration of the existing route vid Khulna.

QVXBTIOKS AKD AN8WEB8. 368

MESSAGE FROM THE LEGISLATIVE ASSEMBLY. 
SECRETARY o f  t h e  COUNCIL : Sir, a Message has been received from

the Legislative Assembly. T h e  M e s s a g e  runs a s  follows : .
» 1  am diwotod to inform you thit.the IxsgWatire ^

held on the 18th September, 1925, agreed without any ®
ment the Oudh Courts Act, 1926, which was parsed by the Couuci! pf State on the 31et
August, 1925.”



BAMBOO PAPER INDUSTRY (PROTECfnON) BILL. ,
Thb Honoxtrabub Mb. D. T. CHADWICK (Commerce SecreUiy): S ir,

#  I beg to move that the Bill to provide for the fostering and development o{ the 
bamboo papevindustiy in British India, as passed br tiie Legislative Assembly, 
b« taken into consideration.

Sir, with this Bill I bring before the Council another of the recommenda­
tions of the Tariff Board. I propose to deal with it much on the lines of a 
company meeting and I hope the Council will take that report as read. That 
leaves me free to concentrate on the conclusions of that report and the reasons 
behind the Bill which I am now recommending to the Council. The Tariff Board 
came to three ccmclusions. The first was that the market in India for paper 
of the kiitd which could be made in India is limited. The Indian milLi are 
mtirely onable to make paper of a quality that is used for newspapers and 
known as newsprint. In fact the applicants for protection withdrew their 
claim for any protective duty on newsprint. Therefore from the Bill news­
print has been excluded. The next cor.clusion the Tariff Board came to was 
that in present circumstances with the prices at which imported paper enters 
India the industry cannot at present carry on without protection. The third 
oondosion which they came to was that those mills which use mainly g ran  
have failed completely to make out their claim to protection. Therefore, 
ffir, had it not been for some ver>* recent developments the whole case for protec­
tion of paper might have stopped at that point, and we would not have been 
asked to consider this Bill to-day. But during the last three years there have 
been striking developments. For some 15 to 2U years technical specialists 
have been at work trying to devise nteaLR for making paper satisfactorily 
on a commercial method from bamboo; and in 1922- a mill was 
completed and started at Naihati for using commercially one of these 
processes known as the sulphite process. That was only ^ree years ago. 
The mill had new machinery but is desc-rih(>d by the Board as an ill-balanced 
mill. It is not, as built at present, an economic mill. It requires another 
paper machine in order to get the best outturn of paper. Tet in those three 
brief years the results which have been obtained by that mill are sufficiently 
striking. In the first place, the quality of paper which has been made is of 
SQch a character that it is of more general utility than paper which is made 
from grass. In fact it is a f«aper more nearly allied in character to paper made 
from wood pulp. The second result, which is more striking, is that the bamboo 
mill has been able to get ite works costs do«*n to Rs. 50 a ton below the best 
that has been achieved by any of the grass mills since the War.

The last result. Sir, I think is a striking one. You have got a new prooeM 
and a mill which the Tariff Board says in not a real economic unit— yet its work­
ing cost is Rs. 00 a ton below the l̂ est grass mill. Yet the case goes still farther. 
As the Council knows the chief sources of raw material for paper are the coni- 
feroos woods of the northern latitudes and the consumption of paper is in­
creasing in the world at such a rate that those woods are rapidly being cut into, 
ao much so that many paper manufacturers are nervous and anjdons abont 
llie certainty of the supply of the necessary raw material. It seems to be 
{Holy a matter of time when other and alternative sources of raw material will be 
fa^nived. Jf by the time that happens—one does npt know when it 1<ill be— the

( 5 6 4 )



m ^ o d a  of utilising bamboo have been thoroughly mastered, it is clear what 
this would mean to India with its extensive bamboo forests, at present of no 
oonunercial use. The Board is impressed by the results already attained by 
this small mill at Naihati and also by the potentialities which its ultimate 
success might mean to India. Yet they came definitely to the conclusion 
that, unless something was done to help the industry, the industry would fail 
under stress of foreign competition. As they put it the issues are clear. 
I shall read a passage from their report: ,

The issue which the Oovemment of India and the Legislature would have to 
decide is clear and weU-defined. If no asaistanoe is given it is probable that t]^  manufao- 
tufe o f paper in India will cease, with a somewhat remote prospect of revival when wood 
puljp has grown very dear. The question for decision, therefore, is whether it is worth 
whOe to kMp the industry going at what in aU the circumstances is a moderate cost or 
whether it must be left to its fate. For our part we feel strongly that the disappearance 
o f this industry at a moment when the use of bamboo shows every promise of development 
in the future would be very regrcttAble/*

That, Sir, is the issue ; but the Board was in a difficulty in making final recom­
mendations. That difficulty arises from two sources : One, owing to the want
of an additional paper machine at Naihati, the real economic works costs of 
producing paper in the best conditions from bamboo are not ascertainable, and 
secondly, the process which is still being used there is capable of further im­
provement ; and moreover the sulphite process is not the only one in the 
field. In these circumstances, they do not make final recommendations but 
they recommend assistance to enable the possibilities of bamboo to be tr i^  
out. They recommend protection for five years for writing paper and certain 
kinds of printing paper. The rate that they recommend is a specific duty of 
one anna per pound instead of the 15 per cent, ad valorem duty. They also 
recommend a loan of 10 lakhs to the Naihati Mill to enable it to erect a 
second paper machine. But as the sulphite process is not the only process 
they also recommend similar loans, gifts or subsidies, call them what you will, 
to other approved mills which might be prepared to try the other processes. 
They also say that these two separate portions of their proposals hang together; 
one without the other is insufficient.

' Government, Sir, accept the general conclusions of the Board that this is 
an industry worth going on with. But the proposals of the Board regarding 
loans presented great difficulties to Government, for many different reasons, 
firstly, the sulphite and soda processes are covered by patents which are the 
private property of the patentees who are private companies. Secondly, 
in both the sulphite and soda processes there might be many variations. We 
do not know how many there are—all of which may be covered by subsidiary 
patents. If we were to accept this loan proposal we would either be in the 
difficulty of distinguishing between the value of one patent and another on 
a pnoTx grounds or of helping \yith cash everybody who produces a patent for 
treating bamboo. Where would it end ? Further, we should be placmg the 
company which we assisted by such loan in an advantageous position m re­
gard to its competitor. As far aa the grass miUs
for protection has faUed; but that is no r ^ o n  why they should be further 
handicapped by Government assisting their competitors wita cash.

BAMBOO PAPSB INDUSTEY (PBOTBCmON) BILL. 565
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Thereforeittiie Government do not conadflrtbatthiagenenlo& r ol losDS 
ot sufatt̂ es ia advisable policy 1» foUow. Yet tLe Board de6iately aay 

, that it is" uselesB to give the jMotection recommended merely for five yearn. 
The proposal which is em bodi^ in tJiis Bill and which the Govenunent there* 
lore place before the Council is that the period of protection be extended up 
to the 31st Harch 1932. That should be a length of time sufficient for tho 
owners of these patents to try them out if they are really serious about tliem 
and truly believe in them. It should also be sufficient to a ow tl e Nail ati 
mill, i f  it ihon.ediate y instaU its second machine, to earn an amoiunt roughly 
e^mvalent to the loan suggested for it by the Board. It also gives time 
a ^  opportunity to those who are interested in the (ods proceseee to develop

But in making this recommendation the Government add ver '̂ distinctly 
one ieaer\'at o t , and that is, that if none of these interests make serious attempts 
to devdop the processes in which they are interested and which they own, 
within a reasonable time, then the Government will be free to come W k  to

Legialatuie and propose that this measure of protection should be with­
drawn. This course appears to the Government the fairest and the justest 
ooQise to aU parties ‘concenied in this industry. It is th f> principle which is 
CB^iodied in this Bill, which 1 now recommend to the consideration of this 
Council. '

Before 1 nt down. Sir, there is one little point to which 1 wish to allude, 
because it has attracted attention both here and in another place. That is 
the ^ p o e a l  that super-calendered paper imported on reels should be exohided 
from the scope of the Bill. It was claimed that super-calendered paper im­
ported on reels was only used by newspaiMsrs, and that since it is im port^  upon 
reds, it was easy of identification by the customs authoritiee. The Board went 
into this question of super-calendered paper very carefully and said that 
sop o ’-calendered paper as a whole could not be excluded from their proposala. 
However, this small question of reels ̂ ‘eiwi to afford a method of distinguishing 
super-calendered paper which is used bv newsitapers from that which was 
o s ^ b y th e  general public. There was something plausible about this proposal 
that super-c^endered paper on reels should be excluded from the scope of the 
Bill. No sooner, however, did that proposal attain publicity than we heard 
from many quarters throughout India that many newspapers and publishers 
imported super-calendered paper in sheets. If this distinction had gone through 
it would simply have meant that one or two newspapers were likely to be 
favoured, to gain an advantage from the tariff over others. Consequently it 
was dropped; but an undertaking has been given by my honoured Chief in 
another place that the question whether super-calendered paper on reels should 
or flhoald not be included within this Bill would be exam in^ during the next 
two or thtee months, m consultation with paper manufacturers, newspapen 
and pnbUshM. Their reports will be laid before the Advisory Committee in 
the Commco«e Department and the conclusions reached will be commiinicsted 
to tha Legiflbtdre in the next Sesn«i. That seeouto bathe fairest way of



doling with this question. With this additional explanation I eoBteief&d this 
Bill to the consideration of the House.

T h e  H o w u r a b l e  S ir  MANECK.JI DADABHOY (Central Provinces: 
General): Sir, there are one or two points in connection with this Bill on which 
I should like to have some information. The tenourof the speech made by 
the Horourable Mr. Chadwick shows clearly that the Bill seeks to give protec­
tion to the paper industry generally. But I find that in the Preamble it is dis­
tinctly stated that this protection is extended for the purpose of fostering and 
developing the industry of making paper from bamboo by increasing the import 
duties leviable on certain kinds of paper. His speech also made it perfectly 
clear that not only paper manufacture from bamboo but also from grass and 
other materials would receive protection under this Bill. I cannot therefore 
understand these words of limitation in the Preamble. The Preamble is always 
a guide to the contents of the Bill, and as such, I am unable to understand why 
these words of limitation or restriction have been used. I should like to know 
if they have been deliberately used, and if so, for what purpose.

Secondly, Sir, I should also like to know what is the amount of revenue 
which the Government hope to raise by substituting one anna per lb. for thd 
present rate of 15 per cent, ad valorem duty. The Council would have been 
in a better position to judge of the propriety of this Bill if this information 
was laid before it.

Sir, as regards the merits of th^ Bill itself, I may say at once that I am 
in full sympathy with this Bill I am a protectionist, and I am always ready 
and willing to extend the measure of protection not only to indigenous indus­
tries, but I would welcome any measure of protection to industries establish­
ed in this country even by foreigners. I think, Sir, that in the interests of 
the development of this country, foreign capital is indispensable, and I would 
not only like to have English capital, but I would welcome capital even from 
America, (Jermany, Italy or any part of the world, because I believe that if 
industries are freely started with foreign capital, they will conduce to the 
well being and prosperity of this country, not only by finding avenues of 
employment for the natives of this country, but they will also add to the 
general wealth and prosperity of this country. I therefore welcome this 
Bill. Though most of the paper mills, except one or two, have been started 
by English people in this country, I say that where protection is need^, 
it should be given cheerfully and readily as in the c^ e  of an indigenous in­
dustry.

Sir, the paper industry needs our special consideration. This industry, 
as far as I know, since the year 1916, has been asking for some sort of State 
aid or assistance. The Government were not in a position to help thw 
important industry, because all these years we had not on the Statute-b<wk 
any Act empowering the Government to render State aid to any decaj îng 
industry. Now this enactment which is on our Statute-book penmts os to 
offer such assistance. '

important consideration which entitles this particular indoatiy 
to our sympathy is the fact that during the last war, it tendered a g r v t  
service to the country. We are aU aware that but for these paper mills

BAMBOO PAPER INOTfflTBT (pEOTIOTION) BILL. M f
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whieh mipplied paper to many of onr newspaperB daring the war, it would 
haye bera im)>cimble to carry on the journalistic buaineu. Farther, 
it has an educational value. If cheap indigenouH j>aper is manufactur­
ed in this countiy and nuule available to the genenU public, inde­
pendent of all foreign imports, it will help, in my opinion, in the 
general dissemination of knowledge, information and education. Further, 
Sir, it is a well known fact that most of the European countries which 
■re now manufacturing paper are Belling paper in this country not only at com­
petitive rates but what 1 nwy call at cut-throat rates. What the foreign paper 
manafacturers do is, they manufacture paper in large quantities in their own 
factories in order to bring down their overhead charges, and when they get iar^ 
accumulations of paper, they dump it into this country even at less than their 
cost price. It is this competition which India ha.s to dread, and I think that 
this Bill rightly seeke to give protection to a very deserving class of industry. 
All foreign countries which are manufacturing paper to-day have extended 
protection to the industry. I find hy a reference to tlje Directory of Tariffs 
tliat France, Germany, Italy, Australia, Canada. .\ir.<*rica, Japan, l^ndinavia 
and even Belgium, all these places where pa|x:r is more or less manufactured on 
a large scale, have gone in fur a policy of protection. I therefore see no reason 
why India also should not protect this industry. Of cotirs*?, if Stat** aid is not 
forthcoming at present, it will cause a 8criou5> rlî saster. I understand that 
if this paper industry fails at this critical juncture, the result will be that 
several thousands of people in Benj?al will be out of omplovment. I find that 
the Ion in wages alone will be nearly :tO lakhs of rupees annually and that the 
direct loss to Government of revenue will be something like 17 or 18 lakhs
• year. Is it not necessary, therefore, considerina; all these matters, that we 
riioa!dextend protection to a very deserving industry of this nature ? Sir, 
I have great pleasure in supportimt this Bi!l.

T m  Honocbxble Dr Sir DEVA PRASAD SARVADHIKARY (West 
Bengal; Non-Muhammadan): Sir, if the protection that is sought to be 
affoMed to the paper industry in this country really can be given, than I 
woold ^adly welcome this Bill. But I have my serious doubt as to whether 
■ach protection will be really forthcoming. In connection with the other 
indostry which we have tried to protect so far, we have seen that, whatever 
the reasons may be, apart from exchange questions, the protection that 
we want to give is not adequate, because other countries that want to dump 
their goods here take steps against which we are powerless.

I do not attach much impprtance to the word “ bamboo "in  the Preamble. 
Preambles have been agitating us somewhat unduly of late. I do not however 
attaeh importance of the kind that my Honourable friend Sir Hanackji 
Dadabhoy apprehends in connection with this particular Preamble. My 
friend forgets his old botanical days when he must have be«n taught that 
bamboo and grass are of the same family, and I do not think that the lesser 
grass will necessarily be excluded by the big bamboo at the time of reckoning. 
All kinds of pnlp require protection and the Preamble, I am sore, will not be 
allowed to atand in the way.



The Honoubable Sib MANECKJI DADABHOY-: I did not m  any- 
tkiog. I wanted an explanation regarding it.

T h e  H o n o t jr a b lb  D r . 8m  DEVA PRASAD SARVADHfRARY : Well, 
what I have suggested may be the botanical explanation. About the legal 
explanation we need not trojiible ourselves becxause the officers concerned wiU 
not stay to examine what the origin of the pulp has b^en but will impartially 
exact the duty on the stuff coming from abroad. That will send up the price 
of paper in general. •

Sir, we are beginning to  be protectionists or free traders, as may suit th^ 
purpose of some for tĥ * time b^ing. I do not really understand the difference 
between the two Schools, when particular questions affecting adverse intfTests 
come up for consideration. Be that as it may, the line must be drawn 
somewhere for the protection of the public also. It is not only the industries 
that require protection but the public also. We may go on amplifying the 
field of protection for steel, paper, cement, coal, textiles, and everything else 
that can find capable advocacy. But the people who have been accustomed 
to them at somewhat cheap rates are being gradually made to pay higher 
prices even regarding un-basic Industries, if one may so call them, without 
knowing when the quid pro quo will come.

Sir, the other day I tried trO make a vigorous appeal for securing a larger 
measure of protection to  steel because, having taken it up, we are bound to see it 
through and not be content with help of a kind that will do no good to it and 
will at the same time do a great deal of prejudice to the country’s finances and 
prospects. I do not want to raise a discordant note on this occasion; but I do 
want to raise a warning voice as to how we go on extending the sphere of pro­
tection whenever a particular enterprise succeeds in getting its point of view 
taken up. Sir, th * last observations of the Honourable Mr. Chadwick, though 
they may be reassuring to some, give me reason for some apprehension. 
Newspapers of the larger dimension want paper of a particular kind which it is 
proposed to exempt from the purview of the protective tariff after fur  ̂
ther examination. But 1 want the Houf̂ ê very much in this connection to 
think of the case of the smaller papers which do not get their supplies on that 
large scale and may therefore not benefit by the exemption given under the 
protective measures that we are adopting with regard to it. It is the smaller 
papers and magazines really that reach the country; the vernacular papers 
have very great difficulties of their own. Added to them there ought not to 
be that of the higher price of paper which they can ill-afford to pay. If news­
papers are to be taxed, I submit they ought to be taxed on the same basis and 
protection ought not to be allowed only to those which can without any serious 
difficulty pay the higher prices. That is a matter of prejudice that will 
seriously affect the smaller newspapers and magazines against which I want 
to have the country guarded.

The H o n o u r a b le  Mr. G. A. NATESAN (Madras: Nominated Non-Official): 
Sir, I am one of those business men engaged in the printing and publishing line 
who will be hit by this measure. Though I su pose I would like to get ultimately 
what I pay in excess out of my consumers,—I mean those who purchase the 
books and periodicals that I produce—yetl feel that this is a measure wMch 
should get support at my han^ as well as at the hands of others, because it ia
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•B attempt to potect one of titoae indaatnes which ought to be ^teoted , 
quite apart from tiie fact whether a large share of the capital is held 07 Enro- 
peaoB or Indians. There are large n u i^ ts  of people at present who buy and 
oMBame a lot of writing paper, note-paper, note-biookB, and these and otiieis 
will no doubt be hit. Bot ^ e  question we have to ask is, whether ultimateljr 
this little sacrifice to which they aie subjected to is for the benefit of the country 
or not 1 And it is because I am convinced that it will ultimately benefit iha 
coontiy that 1 consider that this industry which has great possibilities in the 
future ought to be protected, and that, apart from the fact that it gives work 
for dionsuuls of people who work in the paper factories, it wiO ultimately be 
agreatsooroe of strength to the country.

My Honourable friend Mr. Chadwick referred to the fact that in the other 
place an attempt was made to exempt super-calendered paper imported in 
reels. I am glad subsequently nothing more was heard about it. and that even 
in tJie other-place they have come to the conclusion that it is proper to leave 
this matter in the hands of the Commerce Department. I would like to point 
oat, for the information of those who may not be aware of the fact, that, if 
you propose to exempt tho^ who import super-calendered paper imported 
in r e ^  you will be benefiting perhaps only one section of publishers and you 
will lay youTseli open to the charge that you are helping a monopoly. Those 
new^M^ms and publishers who can count several thousands of sbbscnbers 
impt^ reels. Chheis too get this, whi> have the oiachinery to use
imported paper on reels. l’>ut there are other busineHS men, not only in my pro­
vince, but inotlierprovijicei* as w ell who, on account of inadequate machinery 
or perhaps a limited circuiation, use super-calendered paper in reami*. And 
therefore I am glad the (Jovernuient have >>eeu able to persuade those who 
in the other place first put forward the Huggestion to exemiH super-calendered 
paper on reels, i think. Sir, that no obstruction or hindrance should be placed 
in the way of people who uh: paper in reanut, but. if you propose to give the 
benefit, let it be given to all alike, the people who have a large circulation and 
the other people who have a î niall circulation and who {>erhap8 are struggling 
with competition, rersonally, 1 would welcome the exemption of super­
calendered paper imported into this couuiry. I should like to be spared this 
import duty, but, if you are goinî  to do it at ail, please give it to all so that the 
benefit will be felt by all. 1 have nothing more to say. 1 would only add 
that I am glad that my Honourable friend Sir Deva Prasad Sarvadliikary, 
who tod^ objection to my statement on the last occauon that when we give 
protection to any indust^ we have always to remember that the money is 
being obtained out of the pockets of the tax-payM-s in some shape or form; 
to-day he has thought fit, in connection-with this Resolution, to sound a similar 
note of warning. 1 think it is always useful in a country like this that, when 
protection is given, it should l>e given after very careful consideration, and 1 can 
further say that at present 1 am not averse to the suggestion that, when the 
State gives ptotection it should take care to see tliat a certain amount of check 
or supervision is exercised in the control and management of these industries 
which sedi protection. They need not necessarily go and act as a sort of 
watch dog. It is uot unreasonable to say that Government, whidi we parting
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with 8 certain amount of money, are entitled to see that these great concerns 
which a^k for protection mufit manage these concerns economically and effi­
ciently, and this should always be borne in mind by the l)ig tja[>italists who 
manage these concerns.

The Honourable Mr. V. RAMADAS PANTULU (Madras : Non-Muham­
madan) : Sir, in according my support to this Bill, I beg to associate myself 
with what my Honourable friend Sir Deva Prasad Sarvadhikary has stated 
with reference to the doubts that exist in regard to the adequacy of the pro­
tection that is proposed and the probability of its achieving the purpose in 
view. In addition to that I wish to point out one thing, namely, that 1 do 
not share the view jxpre^ed by the Govirnment regarding the grant of loans 
and subsidies in the Statement of Objects and Reasoas to this Bill. However, 
I hope that the Government will be able to reconsider the principle of loans and 
subsidies in the light of the suggestions made by the Tariff Board. I think 
in developing the infant industries of India, loans and subsidies are as impor­
tant as protective duties, and I hope the Government will be able to see in 
future the necessity for at least helping some of these industrial concerns. 
I would draw the attention of the Government particularly to a company in 
my part of the country. In paragraph 140 at page 90 of the Tariff Board’s 
report it is said :

“  If the reeulto of the inquiry we have suggested are satisfactory, it would be reason­
able, we think, that the C'amatic Paper Mills, Limited, should receive either a loan or a 
(iovernmojit guarantee of the extra capital required for the manufacture of bamboo paper 
at Rajahmundry. What the amount necessary would be we are unable to say, but the 
awiBtance given should he limited to Rs. 10 lakhs aa a maximum as in the case of the India 
Paper Pulp Company. If, on the other hand, an unfavourable verdict is returned and the 
grant of assistance to the Rajahmundry mill is held to be undesirable, it is difficult to 
see how- the soda process, as applied to bamboo, can be tested on a commercial scale in the 
near future.”
I wnsh to, draw pointed attention to this recommendation, and I hope the 
Government will be pleased to revise their opinion as to the grant of loans and 
subsidies and do something for this industry, as well as for similar industries 
which are in a developing state in this country.

T h e H o n o u r a b l e  S ir  ARTHUR FROOM (Bombay Chamber of Com­
merce) : Sir, I listened with much interest to the speech of the Honourable 
the Secretary of the Commerce Department, but charmed he never so sweetly 
he did not convince me of the policy of protection. No doubt he will be 
followed by the Honourable the Commerce Member with suave plausibility. 
I will not say that he will not be able to convince me because he has not yet 
spoken, but what I should like to bring before the Members of this Council 
is a warning, and this warning arises from the policy of protection. Protec­
tion means payment of money, and somebody has got to produce the money. 
Who produces it ? The consumer every time. You may listen to any amount 
of speeches about protection, but protection means payment and the money 
has got to be found from somewhere and the consumer pays. This Bill may 
not be of very paramount importance, but of course we have all got to pay 
more for our paper individually. It may not be a very severe strain in this 
case, but I would just like to emphasise my warning, because once the thin 
6nd of the wedge is inserted we may not know where it is going to stop. Tile



[Sir Ardrar Fioun.] '
cry is for protection, protection, protection, and where will it land us ? It wiU 
land India where protection hod landed many countrie8 before, and that is 
a ve*y considerable increaae in the cost of living for the inliahitanfn of that 
country.
' T h e  HoNotTiABi.® Mr. MANMOHANDAS RAMJI (Bombay: Non- 
Muhanunadan): Sir, I rise to support the motion. I am a protm t̂ionist 
qualified, not out and out. The Honourable Sir Arthur Froom told us just 
now that it is the consumer who pays. Quite right. Kithw the consumer 
should pay or the country l̂iould remain dependent. Now T would like to 
ask Honourable Members whether they would like dependence or they would 
Uke a little contribution to make one independent. This is the question, Sir, 
which ought to wagh, and rightly weigh, with the countr)’ and with the Mem­
bers of this House.

The Ho:;ourable Couinel N a w a h  S ir  UMAR H.4YAT KHAN (Wert 
Punjab: Muhammadan): Sir, as we have to vote later on I do not want to 
give a ailent vote. The Houae knows that last year I was strongly opposed to 
protection for steeL If I have changed my views this year it is simply from 
dieer necessity, that in the event of a rrisis wp cannot get st«el from uutaide 
and we may have a reser̂ ê to fall bark ujion. If I vote for jjajjor protection

I will only do it for this— that if any day our supplies arc cut we may have 
to fall back upon some other supply in connfction with thi.s industry i ^ .  
But I think, Sir, that on the whole we HhouUl he at any rate free traders within 
the Empire. What is the good of rallii^ ourselves one Kmfiire if ne are not 
one. If there is a man who does one thing, for instance, he is a shoemaker, to 
be an independent man he need not become a blacksniith also and everything 
else. I think if within the Empire we can turn out thingn clieap in one place 
we ought to get the benefit of it- S« generally I want to say this, that I am 
a free trader and if I vote to-day for protection it is only from sheer neceiwly.

The Honoubable Sib C H A R l^  INNES (Commerce Member ) : Sir, 
as usual I have to begin my speech in this Council nnth an apology. Not many 
days ago a veiy important Bill which I introduced in the Legislative Aaaembly 

up to the Council of State and it was a matter of very great regret to me
I was unable to be present in the Council of State when it considered that 

Bin. 1 hope the House will accept my apology when I say that my absence 
on occasion was due to circumstances over which I had no control and to 
Twy important preoccupations elsewhere.

Now, I do not think that in this delwte there have been many pointa 
to which I may reply. My Honourable friend from Bombay, Sir Arthur Froom, 
sQggested that posnbly I might be able to convince him aa to the merits of 
this Bill. Sir, I know my Honourable friend too weQ. 1 know it is quite usdeas 
to attempt to convince Sir Arthur Froom against his will; and if the Tariff 
Boud’s report has not convinced Sir Arthur Froom, then I am quite sure it is 
oseleasfor me to attempt to do so. But I should like to s a y t^ t l welcome 
very much th  ̂sort of speeches that we have ha<] from Honourable Members 
is this ConncU. They have made speeches in which they sounded a note 
oi warning in regard to ibis policy erf protection. I quite agree that it is a
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policy which is fraught with very important consequences for India, but what 
I do claim for the policy of the Government of India in this ̂ matter is that 
at any rate we are going about the matter on the right lines. No industry 
can get protection from the Qovemment of India without laying its claim 
before the Tariff Board. It is there subjected to an impartial examination 
in detail and it has to make good its claim. When we get the Tariff Board’s 
report, if we accept its recommendations, we embody them in a Bill; then that 
BUI is subjected to the criticism of the Legislative Assembly and of this House ; 
and I thii^ that at any rate the House will agree with me that we do adopt 
every possible safeguard and that we do advance with the utmost caution in 
this matter.

As regards this particular Bill, Sir, I agree that we are asking the consumer 
to bear a burden which is estimated at 20 lakhs a year. But, Sir, we are 
satisfied, after very careful consideration of what I make bold to say is 
a very excMlent report, that we are right in asking the consumer to 
bear that burden as a temporary measure. I myself hope that the time 
may rot be far distant when India will not only be able to supply her 
own re<|uirements of paper from her own resources, but will be able to 
build up * very important export trade in bamboo pulp. I do not think 
that the Tarifl Board have gone a bit too far in wbat they have said about 
the dep’etion of supplies of wood pulp. They have pointed out, as the 
Honourable Mr. Chadwick has told us, that it is a well known fact that supplies 
of coniferous woods are getting less and less in comparison with the very greatly 
increased demand—not only for timber but also for pulp— and that every paper 
manufacturing association has been regarding with serious apprehension the

• prospect of these supplies) ecomii g more and more depleted and the pric^ of 
wood pulp bccoii ing greater and gnater and the price of paper mcrtosing. 
Sir, that is our main justification for placing this Bill before this Council. 
We admit that it will increase the jjrice of paper for a period of years, but we 
do it in the hope that it will secure the supply of paper for India at a reason­
able price for all time, whereas if we do nothing the time may come—and it 
mav not he a ve.-v fai and distant date— when we shall have to pay more and 
more for our supplies of imported paper without being able to supply our 
requiremerts from our own resources ; and that. Sir, is the mam justification 
of this Bill to-day.

The Honourable Sir Maneckji Dadabhoy asked why it was that the fte- 
amble of this Bill limited the scope of the Bill to bamboo pulp. Now, it is 
perfectly true that the oj)erative part of the Bill, nameh’, the Schedule of import 
d u t i e s ,  operates in favour of all kinds of paper made in Inda whether made 
from giasH or made from bamboo. But the Honourable Member wiU observe 
that the Tariff Board have definitely told us that subject to one r^rvation, 
namely, the mill that is projected in Saharanpur in the Lmted Provinces, 
the existing grass mills in India have not made out then; claim to protec­
tion ’ They said that in so far as the paper industry in Indm depends upon 
grass its prospects are not very bright and a case for protection had not 
^ n  made out because the Tariff Board do not see any prospect when the 
time would ever come when those mills would be able to subsist w ^ u t  
protection. But it was different in the c w  of bamboo fo r ie»sow
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wliich Hr. CMdwick h«a already «xplaiBed wken be examined tlie 
qaesUoo whether we could not protect Uie bamboo pii^ isdvttiy by 
giving sabsidiea to the bamboo mills. However, for the reMone «xpluo«d 
in their rcfXHTt, they came to the conclueicm that that was not poMiUe, 
and therefore they came down in favour of the ĉ union that, if we are to 
protect bamboo paper at all, it must be by means of enluuiced import duties; 
and from the nature of things when you enhance your import dv^es 
you send up the prices of p«4>er imported into India, and that amajis that all 
millB in India, from whatever material they make their paper, must get the 
benefit of that increase. But, Sir, 1 would like the Council to observe that 
there is a real point of substance in our action. We make it perfectly clear 
in Preamble that our object and our intention is to protect the bamboo 
pî MT industry, because as the Honourable Mr. Chadwick has told us, the 
TaxiS Board made out a complete scheme. Their idea was tha^we should by 
means of oihanced import duties give a temporary protection to the bamboo 
paper industry in order that certain experimcmts in regard to making 
paper from ^mboo, whether by the sulphite process or the soda process, 
might be tried out. Now, Sir, that is one of the main objects of this Bfll 
•ad as Mr. Ouulwick has said, if in a reasonable period of time we find that the 
bamboo mills in India are not making any effort to try out those experiments, 
then we in the Government of India will hold ourselves free to go to the Itfgis- 
lature and say that we propose that this Bill should be repealed. We cannot 
do that of course without coming to the Legislature and the whole case will 
then be thrashed out. But that is the reason why we have limited ^e seope 
ci the Fteamble to bamboo paper. *

/
The Honourable Sir Maneckji Dadabfaoy then asked what amount of 

extra revenue we expected to get fronj thetie enhanced duties. The answer 
to that question is contained in paragraph 161 of the Tariff Board's Repoi;t, 
where it will be found that the Tariff B^rd, making the best estimate that 
th^ could, think that the amount of eoctra revenue we shall get will be about 
Bs. 3'4 lalchs a year.

The Honocbable Sir MANECKJI DADABHOY: What is the Govern­
ment estimate ?

The Honourable Sir CHARLES INNES: We accept that estimate 
as b ^ g  the best estimate that can be made. Sir Deva Prasad Sarvadhikary 
made a special plea for the small newspaper. Well, Sir, both the Government 
and the Tariff Board have, we think, met the requirements not only of the 
small newspaper but of all newspapers by excluding from the scope of these 
enhanced duties newsprint, that is to say, this Bill of ours should not send 
up the cost of newspapers in any way at all.

Thece is only one other point that was raised in the debate and that was 
the pdnt raised by my Honourable friend, Mr. Ramadas. When I heard the 
Hoaoarable Member’s speech I realised that the Honourable Mmber came from 
the N4xrtiMm €ircars, and I think, Sir, that it was a very natural sense of local 
yatriotisM that indoced the B(«o«cal^ Miembet to pat in a special plea for the
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Raiahmondiy Mill. WeH, Sir, I should jaat like to say this. As Bfr. Chadwick 
baa explained, we were definitely of opinion that a« tke Oov«D^ment «f India 
we conld not agree to the aubsi^es proposed by the Tarif Board, nor to the 
proposed subsidy for the Indian Paper Pulp Company, nor to the cond tional 
subsidy proposed for the Rajahmundry Mill. Mr. Chadwick gave the 
main reason that we did not think it was right for the Oovenunent of India, 
when you have several mills competing with one another in one market, to 
come down, on whatever plausible reasons, and give special aanstance to two 
of those Mills. We did not think that was fair. There was another reason 
which Mr. Chadwick did not mention and whi6h I shall therefore mention now. 
There was another reason why we came down in favour of that conclusion, 
and that is, that w* felt that if we gave those subsidies to tJiese particular 
miUa, we could hardly stop tJiere. No sooner had the report of the Tariff 
Board come out than we received telegrams from certain grass mills saying 
that they also proposed to change to bamboo and that since we were going 
to give assistance to the Indian Paper Pulp Company we should also give 
assistknce to them. Sir, in another place I ha^ some Members from the Punjab 
getting up and asking Government to give a loan to a Punjab mill, and Members 
fwMn Bombay getting up and asking “  Axe you going to assist the Deccan 
MiM ”  ? I am quite sure that if we hâ l agreed to these subsidies, great pressure 
would have bera put upon us, not merely to subsidise these particular mills, 
but to go farther and support practically every mill in India.

Btit, Sir, I should just like to say that though we in the Government of 
India are bound to take that view, because we have to look at the paper 
mills in all parts of India, I would remind the Honourable Member that his 
own Government has got an Act which enables them to assist particular 
industries ; and if the Madras Government desire to give any assistance to 
the Rajahmundry Paper Mill there is nothing in this Act that will prevent 
them from doing so.

Sir, before I ait down may I just take this opportunity, since this is t^e 
last time that I shall probably address this Council, of expressing my great gra­
titude to the Council for the patience with whidi they have always heard me 
and for the very helpful criticism tha.t I have got in re^sd; of every proposal 
thiKt I have placed before thia Council.

The H onourable Rai Bahadub Lala RAM SARAN D A S: (Punjab: 
Non-Muhammadan); Sir, I rise to support the BiU and I welcome every mea­
sure which goes to protect Indian industries. I had no mind to speak to-day, 
but as the Honourable the Commerce Member is here I might make one sugges­
tion as far as the paper industry is concerned, which I think will be found very 
useful to the Government as well as to the industrial public. My suggestion

is that, in the interests of the paper industry,
12 Koow. Government which have practicalfy the monopoly

of the forests in this country, should start pulp making by mechamcal process 
f r o m  S i l v e r  Fir and similar kinds of trees which are available m abimdance m 
t h e  P u n i a b  forests and which are of not much commercial value then I think 
the paper industry wUl flourish and people will welcoijw rt. The pulp thus 

these trees will make very good p^er, and its cheapness wdi be a 
gnmt factor in encouraging and developing the paper mdwtjy.
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Tbx Honookasu thb p re s id e n t : The quMtion 1b :
“ 1 W  tbe Bill to proTkU for the foatning and deveiopnwot of tiM bam boo paper 

indaati7  in Britfth IwUm •• jmmed b j the Lagittetive AnemUy. be tekan into 
tkm .”

The motion was wloptod.
Claiiae 2 wu added to the Bill.
The Schedule wm added to the Bill.
CUuae 1 was added to the Bill.
The Title and Preamble were added to the Bill.
The HoMOcrKABUC Mb. D. T. CHADWICK : (Commerce Secretary): Sir, 

1 beg to move that the Bill, as passed by the Legislative Assembly, be passed.
The motion was adopted.

676 OOUNOIL or STATB. [IO ti 8>P. I92B.

INDIAN LIMITATION (AMENDMENT) B ill.
Thk HoKoxnuBLK Sib NARASIMHA SARMA (Law Member): Sir,

I beg to move that the Bill further to amend the Indian Limitation Act, 1906, 
as psmtfid by the Legislative Assembly, be taken into consideration.

This is a very short Bill dealing with the law of limitation. The objects of 
this Bill are mainly two-fold. Firstly, to remove certain doubts which have 
arisen as to the exact period of limitation for suits instituted under the summary 
procedure under Order XXXVII of Schedule 1 to the Civil Procedure Code. 
These doubts have arisen from a drafting defect which crept in when the limit­
ation Act of 1908 was enacted. The Bccond is to extend the period of limits, 
tion prescribed for such suits from six months to one year. Sir, the Civil Pro­
cedure Code prescribes a special summary procedure for the recoveries of monies 
due on n^otiable instruments. Such suite were specifically dealt with under 
Qiapter XXXIX of the (Svil Procedure Code of 1882. Those provisions were 
relegated to Order XXXVII, Schedule I, of the Civil Procedure Code of 1908. 
About the same time, the Limitation Act of 1877 was amended, and an amended 
Act was passed in 1908. The period of limitation prescribed for suits brought 
under the Chapter of the Chvil Procedure Code of 1882 was six months. The 
amending inovision (rf this Limitation Act as drafU>d provided that where a suit 
is instituted under the summary procedure, the period is to be six months. But 
the two Bills had been taken into consideration at the same time, and inasmuch 
as a special provision was made in section 128 (2) ( /)  of the Civil Procedure 
Code, Part X, enabling the High Court under certain conditions to prescribe 
a summary procedure in the case of suits generally for the recovery of a debt 
or liquidated demand and also in a certain class of suits between landlords and 
tenants, the Limitation Act provided that in the case of suits for which a sum­
mary procedure is provided under that section and where a summary proce­
dure is soQ^t, the period should be six months. It was later discovered that 
there was an omissbn of Order XXXVII of the Civil Procedure Oode. 
That is the drafting defect to which I have already referred, and that has been 
rectified in the present Bill by the inclusion in A ztide V of suit* dealiag 
with the ^ecitl prooeduze im der aectioo 128 as weU as with auita faUing



under Order X X X V II, this has been done merely for removing doubts which 
been raised in iteveral quarters as to the exact effect of the provisions of

question was taken up some time before 
I j  T* Committee sat or came to its conclusions, the Government

asked for the advice of the various Local Governments and the High Courts as 
to whether the period of limitation for such suite should be only six months or it 
should be higher than six months. There was a difference of opinion, and the 
Government came to the conclusion that in order to encourage suitors to bring 
suits under the special procedure and in order to encourage also the framing of 
rules under the Civil Prc^edure (>ode prescribing a summary procedure in the 
0̂  of 8uit8 other than suits under the Negotiable Instruments Act, it was desii- 
able to extend the period from six months to one year. But they felt that 
It was undesirable to proceed further, because where a suitor desires to seek the 
benefit of the specific provisions providing a summary procedure, there was no 
reason why he should not come in within one ye»r from the date his claim falls 
dtie. Wc were not therefore in a position to accept the exact recommend­
ation of the Civil Juntice (k)nimitree with regard to the period of limitation. 
But we have made it c lear by an fmu iidinoni in this Bill that this period of one 
y®ar is prescribed only in the case of suits wliere the ordinary procedure is not 
shut out and the benefit of the summary ])rocedure is sought. Therefore, it 
is perfectly open to a suit̂ >r to come in within the ordinary period of limitation 
provided in the Limitation Acr,, if he chooses the ordinary procedure, or he can 
come in within one year if he wishes to have the benefit of the provisions of the 
summary procedure. Th<‘ Bill has Ijeen apj)roved and accepted, after reference 
to a Select Committee by the Legislative Assembly, and 1 commend it to the 
favourable consideration of this House.

The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

T he  H onourable  Sir  NARASIMHA SARMA : Sir, I m ove that the 
Bill, as pasvsed by the Legislative Assembly, be passed.

The motion was adopted.

INDUN UJflTATION (AMENDMENT) BILL. 5t7

RESOLUTION RE, STANDING COMMITTEES TO DEAL WITH B ILtS  
RELATING TO HINDU LAW AND MUHAMMADAN LAW.

The H onourable  Mr . J. CRERAR (Home Secretary): Sir, I 
m ove:

** That this Couneil reoommends to the Governor General in cW ioil that in order to 
;ivecifi0ottothereoommendati€ninparagraphl2Dof the Report of die^Be&Mnns

to as to provide as
(a) two fitandiog Qonu 

other with Bills
»nunittMB, one to tlenJ with Bills vslatiiif to Bmdtt Li/w

I relating to Muhammadan Law shall be appointed; 
M1120S V ‘
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(ft) ^>point3iMnta to tbeae OommitlieM •h«U be nuwle by *Coiunittw o( SetoaWop 

thallembenof which Bb«U be appointed one of the fint meethiM of tka 
Coimoil to be held in each year end should hold office lor one ye*r noia the 
date of nominAtioa;

(e) tbfl Committee of Selection shall oonaiit of the Presideai, mod the Leader of Ike 
Hoiiae BuppJemeoted up to a total number of 6 membera on a motion mtmd 
by the L ^ e r  of the Houae lo as to represent the main diTisions of opinioo 
in this House;

(li) the Standing Committee for Bills relating to Hindu Law shall consist of th# 
Honourable the Home Member, the Honourable the Law Member* if they 
are Members of the Council, and 16 Hindu Members nominated by the Com* 
mittee of Selection, so as to include persons well versed in Hindu Law aod 

 ̂ representatives both of the orthodox and reforming sections of the Hinds
Community;

(t) the constitution of the Standing Committee for Muhammadan Law shall be
to that of the Committee on Hindu Law except for the substitutkm of 10 
Muhammadan Members for the 15 Hindu Members;

(/) the Members of each Standing Committee shall hold office for one year bat may 
be renominated by the Committee of Selection in successive years;

(|p) a Bill which has been referred to the Standing or a special Select Committee in 
one House shall not be referred to the Standing Committee or a special 
Select Committee in the other House;

(k) as soon as leave is given to introduce a Bill other than a Government Bill and 
subject to paragraph ((̂ ) as suon as a Bill other than a Government Bill 
whic  ̂has been p a s^  by the other House is laid on the table of this Hooas, 
if the Bill is certified by the IVesident to relate to Hindu or Muhammadan 

% Law, it shall be referr^ to the Standing Committee conoenied without 
farther motion;

(9)  the Standing Committee shall have power to examine witnesses and to dreolala 
a Bill, but when it directs circulation the fact shall be reported to the 
Council;

(/) the farther procedure in the Council after the report of the Standing Committae 
is received shall be the same as the procedure on receipt of the report of a 
Select Committee.'*

This, Sir, is a aomewbat lengthy Refiolution and raises a question of great 
practical importance, but nevertheless it is not one on which I need detain 
the House at any very great length. The origin of the reconunendation 
which was made by the Reforms Inquiry Committee and which is now put 
in precise and detailed form before the House really goes back to a condition 
of things which has long been the cause of concern and attention to those 
interested in our legislative processes. It has frequently been complained 
by members of nearly every conununity in India having a roecial code of 
le^ous rites and usages or of social rites and usages that the sai^gua^ 
provided by our constitution for premature and ill-considered legislatioA 
are in some respects defective* Those safeguards, as Honourable Members 
are aware, are pincipidly two : first of all, the necessity, in the event of any 

iirro ly iD g  the rite s and usages o f communities inj In d ia  being
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moved, of obtaining the sanction of the Governor General. Furthermore,^ 
respect of-provincial measures having the same bearing on social or religions 
rites and usages, there is a certain provision for reservation, ilia t, however) 
it has been contended by the critics of our legislative procedure, is not enougha 
Government have been diversely criticised from two points of view. They 
have b^en criticised by advanced opinion for an alleged hesitation and 
reluctance themselves to bring forward important measures of social reform 
affecting the usages of Indian communities. They have been criticised and 
perhaps even more stringently criticised for acquiescing in, or promoting, 
what has been represented as premature and ill-considered attempts at 
innovation in these matters. Now, Sir, it is not for me at this stage— n̂or 
am I concerned at this stage—to pronounce upon the rights and wrongs 
of that particular controversy, but it is a difference of opinion which is 
reflected in almost every great community of Indian society and in almost 
every phase of opinion. It is reflected even in this House. I have myself 
been reproached by my Honourable and learned friend opposite with the 
fact that Government legislation in these matters no longer recalls those 
spacious days when drastic and summary legislation was brought in to abolish 
such usages as ■‘■■ati or female infanticide. On the other hand, it was only a 
few days ago that my Honourable friend, Lala Ram Saran Das, took entirely 
th« opposite point of view. Well, Sir, the real solution of these two divergent 
points of view will necessarily be a matter of time and development. It will 
b<! noocsaary I think for the zeal of the more ardent reformers to realise— 
as Government have themselves realised— t̂hat they like Government must 
ac4’ommodate themselves to the forces of public opinion. legislation on 
these matters may be easy enough to put upon the Statute-book, , but it will 
not become really effective unless it is supported by a reasonable preponder­
ance of effective public opinion in the communities concerned. On the 
other hand, those who take the strictly orthodox point of view will, I think, 
in due course learn that they also will be compelled—I will not say-entirely— 
to abandon their position and to move with the times. Perhaps the solution 
will be that orthodox oi)inion will in the end be best exercised, not in obstruct­
ing but in guiding and moderating the activities of those who desire more 
rapid reforms, and this will perhaps in the end give us as a resultant progrea- 
aive but at the same time prudent legislation.

Now, Sir, the proposition which I have to lay before the House, as I have 
explained, does not purport to offer any solution, or at least any complete 
solution, of that fundamental controversy. But it does afford a practic^ 
means of ensuring that some of the complaints which have been made with 
reirard to our legislative methods and with regard to some of the measure 
which have actually come before us—of ensuring that these measuiw wiU 
receive an c.xt)ert examination by persons really qualified to examine and 
to pronounce upon their merits. It will ensure further that all opinion 
I will not say enlightened opinion, nbr will I say obscurantist opmion,— 
but all opinion legitimately concerned in these mattera will have a full, 
a fait, and an impartial hearing. The procedure which we propoM ts 
borrowed from the procedure of the House of Commons. 
itlBTilvfletiie appointment by this House of a Selectmg Committee on 1



p ir. J« Grenff.]
fliottOD of ike Honooniblethe Leader of the House. Th t̂ Selecting* Ck>iimiittoe 
imll be oh r̂ge  ̂ with the duty of nominatiQg two Committees who wiU be 
cbQOcnied respectively with Muhamtnadan and with Hindu Law. The 
mombera of those Conunitteê  will hcM office ordinarily for one year, hut 
May be continued in their membership if it is considered desiraUe by tiie 
Sdecting Committee.

The procedure proposed will refer only to Bills brought in by private Mem- 
bera» that is to say, Govemnient measures for reasons which 1 do not think 
X need enlarge upon, will not come within the operation of these rules. It 
does not follow that, if a Government measure is brought in which does 
impinge upon natters of religious or s )ctal usage, such a measure will not or 
cannot be referred to a Committee <>f this kind. In the ordinarj’̂ process 
of reference to Select Committee It might he perfectly practicable in any parti- 
cnlttr case to arrange that a Select Coiiunittee should be the same body 
tboqgh under a different title as the Stamlin^ r(niunittee for which these 
pioposals provide.

I have only one word more to say and it is this. It will he ubservtni that 
these proposals are intendwl t̂ ) a|>ply ii; the first iiistaace only to the Indian 
liigislature itself. It will depend a «rrejit deal iipor. the n?sult of the ex|>eri- 
Ment whether we shall proceed farther and siî L̂ est that the sam * pn>cedure 
should also be adopted in the Provinces. Tĥ  ̂priiu iples however of the mea- 
mm  are such as to promise that the ex|>eriment will attain a very consider- 
able l̂egree of success, it is in that hope and in the hope that the House will 
ooncar is my general c4>ncluMions. that I leave the matter entirely open. 
1 omfy wish to ascertain the sense of the House in this matter, and I hope it 
will concur both in my anticipations and in my conclusions.

TflB Honourabui Mb, V RAAUDAS PANTULU (Madras: Nou-
Myhammadan): Sir, after listening to the very careful and able speech of the 
&UM»irable Mr. Crerar 1 regret I caujiot iWTede to the principle of this Rasolu- 
tMB. Fint of sU, Sir, I am frankly and very strongly op|HM»ed to the crea-

of theM communal comfjartmentA in the JLegittlattire. 1 do not concede for 
a moment that in matUrrs of legiolatii>u on Hindu and Muhammadan junspru- 
deDoe« these comniitteo« wliicli are to be <’on.stituted Khould (M»nHi«t of either 
whoDy Hindus or wholly MussalmanM. 1 should certainly not forego the ser­
vices of eminent Muhammadan lawyers in matters relating to Hindu law, nor 
do 1 think that our Muhammadan friends could be so exclusively communal 
is tlieir outlook as to deny themselves the services of such Hindu jurists a* 
t|ieir committee may need. After all the Legislature has to act as a whde 
î Dd ou^t oot to set up expert bodies on communal lines. 1 know enough 
of inch experts in various b^ies on which I serve and I do no( want to see 
tlte prindple api^ed here.

Ebooodly, Sir, if the Honourable Mr. Crerar hopes that repnMptfttivie 
ofiHPft be secui^ by a sort of doable distillatiojH-the Houae 
6 Jlrtlwnmi to constitute a selection committee and the 6 appoint^lfiaAMO’* 
faiii qf tin 99̂ 0 oommniuty in their tom, who will be wqycwcatatwa
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^ d u  commumty—he is very much mistaken. It dependa on who t&t 6 
flection  Committee are and which 15 members ther»wiU 

! ^ n n  ♦!, L  Committee. If he thinlra that either those 6 gLtle-
Selection Um m ittw or the I5gentlemen they choose wiU co iL a n d  

t je  o^fidence of the coimtry, I should say he is not calculatiug ari^t. Only 
the other day we passed a very important measure dealing with testamen- 

succession which affected most largely Europeans 
•nd Indian Christians. That emanated from a committee of Hindu and 
Muhammadan lawyers and there wa.s not a single complaint about the 
of the work turned out by them. Therefore I think on principle this thimr 
18 very vicious. I have read very carefully paragraph 120 of the Reforaw 
Inquiry Committee s Report which deals with this question and the reasona 
they adduce there are not convincing. They point out at page 98:

I 4- ex isti^  coMtitution does already contain general protections againat leou-
lation a f f e c ^  the religion or relipous rit«8 and images of any class o f BrrtUi s u U ^  
III India. Previoufl fianotion for the introduction of any suoh measure in the Oentvnl 
L^giflatuPe is required by section 67 of the Act. If it has not been prerioualy HUiotioned 
•ny w oh measure pa«sed in a local Legislature must be reserved for the o f
the Governor General under the Reservation of Bills Rules.”

They go on to say however :

The further provisions which we consider are required are provisions to secure thili 
such legi«hition shall not lie passed v^ithout thorough examination by persons weH tmM I 
in the law of the community x)n(orned.”  " •

I cannot follow this later statement. Their recommendation about 
the constitution of Committees is no^followe(^. The majority report says:

“  It might be found advisable for the Standing Committee and the Selection Committee 
to be Joint SUnding Committees and a Joint Selection Committee of the two Chambere.*’

I do not think tliat is proposed now. I think each House is to have ito 
own Standing Committees and its own Select Committee. If the propofldl 
was that of the Reforms Inquiry Committee, that the Standing Committees 
and the Selection Committees should be set up at least as Joint Committees 
of both Chambers, there might be some sen<e in the proposal; but if the two 
Houses are to ha>e their own Selection Committees and their own expert 
bodies, I think the result will be really disastrous. Then I may also point 
out that the minority, which consisted of such very eminent jurists as Sir 
Sivaswamy Aiyer, Mr. Jinnah and Dr. Sapru, were opposed to this. At page 
193 of the report tĥ . minority oppose this proposal and say :

As regards the recommendations of the majority in paragraph 120 of their ieport» 
we have considered their recommendations. ^Vhile we appreciate the importance of tke 
subject we feel that under the present Constitution section 67(2) provides a svrffident sale* 
guard against any hasty or ill-advised measure affecting the religion or religious rites and 
usages of "any class of British subjects in India. We recognise that, having regard to the 
conditions in India, it is not easy at all times to draw a sharp line between sooial and reli­
gious usages. While we understand the spirit of caution which has led the majority ot 
our colleagues to recommend the appointment of Standing Committees of the Lo^ifl^tvle 
for social legislation, we do not feel ourselves justified in committing ourselves more par* 
ticularly localise we think the subjeot has not been sifted in the manner in wUch it migto 
have been. We think that the importance of the subject should be home in mind when tb i 
Constitution is revised and the lisgislature are made truly responsible*”
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.[Mr- Y . Bamadas Pantnlu.]
I efttiidy aasdoiate myself with these weighty obserrations of the 
minority report and this attempt to legislate piecemeal, to give effect to the 
noommendationa of the majority report acco^ing to the resolution bronght 
fwward the other day which some of us very serioi\sly opposed, is I think a 
inooedure which ought not to commend itself to this House.

Coming to the details of this Resolution, I will only deal with two of its 
Clause (g) is one to which I am particularly opposed.

S82 ooTOcaoFSTAm ^ [19th 8sp. 1926-

Oaase (g) says:
**» Bill which h«a been referred to the Standing or a Speoial Select Conunittee in 

one Hoom ahall not be refenvd to the Standing Committee or a Special 
Select Committee in the other House; '*

I nally do not see why it should be so. Supposing a Bill originates in this House 
and is lefened to a Ending Committee of this House, I do not see why the 
Assembly should forego tho advantage of having a Select Committee of its 
own or a Standing Committee of its own to consider a Bill which may be of 
ooosideTable importance. It is a matter of opinion and I know that in this 
matter the Honourable Sir Maneckji Dadabhoy and myself differ very greatly. He 
has v«i7great faith in this House, I have little or none. Sir Maneckji Dadabhoy 
may not attach any importance tu a rep >rt of a Committee of the other House. 
He said so on many occasions. On the other l and I have faith in the Committees 
of the other House. But wlen it c( me.« t<> a difference of opinion between 
a like myself and Sir Maneckji Dadabhoy, the House may probably agree 
with him. But there is no qeason to deprive each House of the benefit of the 
advice of its own Committee. So it is a provision which will not work har­
moniously and will not be in the interests of the Legislature. Indeed I am 
mable to see what was at the back of the mind of the Honourable mover of 
the Besohition. I for one do not see the principle involved in the suggestion.

Then again. Sir, in clause (h) there is one matter to which I take serious 
flaeepiion. It says;

** As toon as leave is given to introduce a Bill other than a fJovernmeni Bill and 
•nbjeoi to paragraph (g) as soon as a Bill other than a (tovemme»t BiU which 
has been passed by the other House is laid on the table of this House, if the 
BiU is certified by the President to relate to Hindu or Muhammadan Law 
it shall be leferr^ to Uie Standing Committee concerned without further 
motion

Sit, the object of this I understand is that in matters of social legislation the 
nuitbet would be sifted by the Standing Committees. Even if Government 
mideitake social legislation I do not see why they seek to exempt themselves 
from the operations of this Resolution. In fact the people object more strong­
ly to legislation by Qovemment in social and religious matters than to legis- 
btkm private individuals. H my Honourable friend Sir Deva P r a ^  
gggvadhikaiy brought forward a Bill relating to Hindu law it would necessar* 

go to die Stas<Ung Conunittee although my Honoorable friend knows the 
position and knows tlw sentiments of the Hindus and their customs and usages;



yet if xay Honourable friend Mr. Crerar brings in a Billon behalf of the G^ovem- 
ment in this House, it need not go before this Committee.^ Therefore all 
the advantages that are claimed for this Committee and all the benefits which 
are said to be secured by this representative opinion of the experts on this 
body, are cast away to the winds as soon as Government try to legislate in 
aocial matters. If there is any sense in this Besolution, it is the Government 
that ought to protect themselves by the opinion of experts in Hindu and 
Muhammadan law when they seek to legislate on these matters and should be 
anxious to strengthen their hands by the opinions of experts sitting in these 
Committees. Instead of doing that they exempt themselves from the operation 
of these Committees and they claim a right to proceed with social legislation 
without the necessity of reference to the Standing Committees. I think that is 
putting things in the reverse order.

Further, Sir, I do not like this compartmental system in the Indian Legis­
lature and this kind of piecemeal legislation. I have already said that there 
are safeguards in the Government of India Act in matters of social and reli­
gious legislation. If the Government do legislate, then the Legislature must 
act as a whole even in Committee stages and should not function in 
communal compartments as is proposed in the piecemeal legislation. I do not 
like the exclusive character of this so-called expert opinion; moreover the 
way in which the Committees are to be formed is also very objectionable. 
For all these reasons. Sir, I strongly oppose this Resolution.

Thk H o n o u r a b l e  Dk. S ib  DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhammadan): Sir, this Resolution is not covered by the canon 
that I tried to suggest to this House and which I sought to lay down, that where 
the majority and minority reports agree action should be taken by Govenment 
forthwith. In some ways, Sir, the Resolution is too late, in others it is too 
early. For five years what the Hindu community has strongly objected to ^  
gone on since the new regime came into existence, and legislation interfering 
with the religious rites, ceremonies and convictions of the people has been 
passed by both the Houses unmindful of their wishes in the naatter. 
It is therefore too late, so fa-. F; oni the point of view of this House, Sir, this 
Resolution is too early, for it can be of no practical assistance to us, we who 
will soon disappear. Our successors might have taken up and shaped 
this work as they thought fit. From the^c points of view possibly it would 
have been better if the Resolution had been brought forward for consideration 
later and after the matter had received fuller consideration.

From another point of view, however, although it is not covered by the 
canon that I indicated before, the Resolution is helpful, whether xt is carri^ 
here to-day oi not. It will in some measures assure my co-religionists, who 
are beginning to be very nervous about the future of their rehgious rites, 
ceremonies Tnd convictions, and give them the feelmg that after all an 
intermediary body consisting of Hindus or Muhammadans, m the ca^ may 
be. is likely to be set up, representing all their points of view; whethw 
orthodox or advanced, whirhwillbe expected to bestow more comdered deh- 
beration upon legislktive measure affecting them than ^ s  bth^^o been 
possible I do not agree with.my friend, the Honourable Mr. Ramadas, that
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[JD(r. Sir Ddv* P r ^ i  Harvadhikaiy.j
Mob A measur̂  is to be depreĉ attKl. Tliĉ  Honourable Member will hftVe 
B O lm d  tiMfl 80 far as further procedure in Council after the report, of thfe 
HlaiMlmg Oommittee is received is concerned, it wiU be the same as the pro- 
cadhttB "Oil the receipt of the report of the Select Committee under the preMxit 
pMwttee. Thwefore, the larger consideration that he wants to be ensured 
for thflse measicms, which he has wrongly called commimal measures, will still 
be there for what it is worth.

Jka a point of principle, therefore, as a reassuring gestiu^, 1 welcome this 
Boaolution although for the n^>ns 1 have sUt^d I do not w'e eye t-o i*ye with the 
HcnonraUe Ur. Orerar with regani to all the points of the Resolution. 1 quite 
agree for example with the Honourable Mr. Ramadas that there is no reason 
whj Government measurt̂ 8 should In* excluded from the survey of this body 
if It eomee into existence. I find nothing in paragraph 120 of the majority 
report which will support that point of view and the minority report certainly 
does not.

Then, Sir, with regard to one Standing Committee in one House excluding 
consideration of the contemplat<Hl kind in another House, it i» a matter seriously 
to be objected to. I have liud frequent ucc:u<ions of inviting your attention 
and tibe attention of this House to the haiidicap uuder which we are labouring, 
when a Select Committee is ap|x>int4?d in one House and when tlicreby under the 
present rules, the other Hou.se absolutely lo^vs all i.̂ in with n?gard to the 
Bill unless it can KUcr*eflAfuily resort to dilnt(*ry measures of an undesirable 
kind when the BiD comes up for consideration. I do not want to see that 
hsadicap and disabilitv ref)eated in these rules if they are to be adopted. 
A Joint Omnmittee or Joint Standing Committ^M* of hrth the Houses with 
refsid to these matters would be an ideal more to be aimed at than these 
wnt^^tigfat compartments exchiding the onti House by reason of the other 
“  living more enterprise.

tSfii vom ciL  or srarjc, {16n  S n .lftiH .

There is on • objection also, Sir, to the indirect election or nomination that 
is provided in clause {d) of the rules to which my Honourable friend, Mr.

lui3 already referred. If it is to }>e a Committi*e of the House, let it be 
elected by the House itself. This further intermediary body for the purpose of 
bringing a new special body into exi.stencc introduces complications of a kind 
that 1 do not quite understand, and the necessity and justification for which 
have not been made quite clear. No doubt Parliamentary procedure has been 
followed, but there questions of this kind are not dealt with. Questions of the 
peenliar kind attempted to be dealt with by these rules do not exist there and 
tbertifore that analogy will not help us.

These rules are however a reassuring gesture welcome to my community 
â nd I believe with due amendments at a later stage— because there is no time 
for them now— they may be made more acceptable than they appear to be at 
present. 1 quite realise that the minority has not been able to see its way to 
reisoiimnend this measure, but reading between the lines of the last paragraph 
at pi^e 193 of the minority report, tĥ e minority does not anpear to be wholly 
op{>eied to the idea. They appreciate the importance of the subject; î t this
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Mime time they feel, what many of my co-religionists do not, that under the 
present constitution the Law provides efficient safeguards against any hasty 
or ill-advised measure affecting the religion or religious rites and usages of 
any class of British subjects in India. There ought to be no objection to aji 
intermediate body of the kind suggested being set up, which will calmly and 
diepaaaionately review the whole situation as legislators and will advise their 
fetlow-legislators who do not happen to be cognisant of the whole of the 
difficulty of a particular question.

In any event, these rules are bound to be of a temporary and tentative 
character, and 1 think that, as ati experiment, there should be no objection to 
accept them within the liTnitationa I have indicated.

Thk Ho.voi'RAIu.k Mk. G. S. KHAPARDE (Berar: Nominated Non- 
Ofiiciull: Sii-, when I first tiiis Resolution, I thought there was
nothing objectioiiabl*! in it . l)ut I iiave been somewhat surprised by the objec­
tions rai.sed by niy frifinln lu re. The first of the objections is tiiat by appoint­
ing the.se Committcts we sliaii scattering the Legislature. I do not see 
where tl»e *5attering comr-s in. In my own time. Sir, I have seen that laws 
were wholesale abolished or new laws have been made legalising inter-caste 
marriaiii* and so t>n, and it was very difiicult to deal with those questioas. 
Fortunately, the advcx-ntcs <n surli reform did not completely succeed in all 
cases, though sometimen they did succeed. Therefore, I think the present pro­
posal f(>r the appointment of Select Committees or rather communal committees, 
as they have been ciilled, is ve-y \velrf>mc to me. For this reason, that it is in 
the nature of all reformers, w hether in this country or elsewhere, to be rather 
over-enthusia«tic abont their reforms, and when they conceive a reform, they 
try to push it through us fast as possible. 1 have personally, so far as it lay 
in my j*ower. o))posed the rapiflity orthe tremendous pace at which some of 
these reformers want us to go. My idea is that they should concentrate their 
attention on inipres.sing their views on the society, because when the society 
agrees, the measure can easily be brought to the Legislature, and the Legisla­
ture will be glad to }>ass it. Instead of that, a good many of our reformers have 
at present forced on ii;; by legi-slation some reforms, but as I mentioned pre­
viously in another connection, when a reform is enforced by the Legislature on 
the societv. it raises a great deal of opposition and spreads a great deal of 
diflcontent. As to the first objection about scattering the Legislature, I do not 
think it is correct. I think the Legislature will be concentrating its attention 
on one point.

Then the next objection advanced is as to who is going to elect the Select 
Committee Of course the House will clect the Select Committee. But 
anain the question asked is, why should a Select Committee consisting of a few 
niembers, sav five or six, nominate 15 members? I «a.Vit is for the very 
obvious reason that you will get a few people who understand the case, and then 
thev would like to have the assistance and opimons of o th ^ , imd t h ^  w ^  
be others who will be able to help the Committee by puttu« forward theiT 
views And opinions so as to enable the Committee to arrive at nght conclusions.

Th«n the third objection raised was that there should be a Joint Com­
mittor of both the Houae*. This objection has been raiwd by some, though
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[Mr. G. S. Khaparde.]
tw o of my Honourable friends have commended it .  But to  me i t  appean tb s t 
in  the present state of things a Joint Committee would not be a U B ^ l body. 
I t  has become customary now in the House of Ck>mmons in England to  appdn t 
Joint Cksnmittees consistirig of an equal number of Members from  b o ^  the  
House of Commons and the House of I^rds. But here in In d ia—I  do no t know  
if  i t  is  an accident,—it has become the custom to nom inate fewer Members 
from  this House and a far larger number from the other Hoxue. I t  comes to  
th is , that the Members of the Council of State will be always in  a m ino rity , 
and therefore, however, opposed we may be to a measure, it will stiU be oan ifld  
against us. Therefore, Sir, unless the convention which obtains in  England 
is established here aLoo, the Joint Committees would be of little use. In  
whenever Joint Couiiiiittee  ̂are formed, an equal muiber of Members is  choMD 
fr<nn both the House of Lords and the House of Commons. Therefore, anlMB 
th a t convention establishes itself here, I for one am unwilling th a t there shonld 
be Joint Committees for these matters.

Then the other objertion taken was why discrimination should be made in  
regard to  legislation introduced by Government. The reason which atrikea 
me is th a t Government generally consult the Local Governments in  the firs t 
instance before social legislation is undertaken. The Local Govemmenta 
consult a number of persons within their jurisdiction. Thus when the  
Government of India introduce legislation, they have always got a great 
body of opinion before them, they exercise their mind over it ,  and then tiie  
BiUa are drafted by trained draftsmen. In that way when Goveniment under­
take legislation of this character, there are a great many advantages which 
priva te  Members do not enjoy. Now, what happens usually in the case o f a 
priva te Member is this. 1 know of at least one Member who had oonoeivad 
the idea of legali.sing marriages between Brahmins and Sudras; he sat down 
and drafted a Bill cuntaiiiing only one section saying that all inter-caste mar> 
xiages should be valid and lawful, and that Bill was brought before the o ld  
CouncU. When it came there, I opposed it as much as I could. Even^oaOy 
i t  was referred to a .S«-lec t Committee of the old Council, but the whole Couiual 
went in to  a Committee. Tlien the Government said that they would give the  
assistance of their ablest Civil Servant and so on. We agreed to the proposal 
and we had a large Committee. A\1ien the Bill came before it, I again raised m j 
objections, and ultimately the gentleman who had drafted the Bill consented 
to  withdraw it, and we parted with very amicable relations. Such a th ing  
should not be )>ermi.sHihle. Private Members are generally prone to  bring in  
th e ir measures without consulting anybody, without constilting the coDTenieDoe 
o f anybody, and probably bring in their measures at a time when th e ir opponents 
«re not present, and thereffire the measure is passed with what is ca lM  “ un­
animous ” consent. Government cannot do this, because they consoH aU 
classes of people, the various Local Governments and other bodies, some dia* 
cossion takes place in the public Press, and then only Government bring fo r­
ward their measures. In my opinion. Government Bills are properly diaeri* 
m ina ted ; they do not do anything in a hurry; espedally in  so d ^ leg isla tion  
ih ^  are rather slow to move. Many reformers may M y th a t the Govem- 
n e n t is a ty ra n t and so on becauae it is slow to  accq tt th e ir proposab. I  haTS
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heard these objections up to this time, but I have not changed my opinion 
of the favourable impression which this Resolution made on me when I read 
it at home. The more I read this Resolution the more I welcome it. I think 
this is exactly the Resolution which we should pass unanimously, for this 
reason that we shall be able to moderate the enthusiasm of some of the ardent 
reformers.

Then the next thing is that, after all, this is an order of our own making, 
and if we find it is inconvenient to us, it will always be possible for us to amend 
our own orders. There will be no difficulty in that matter. It is not a piece 
of legislation which will require sanction before it is amebded, nor does it re­
quire ary \ ery great formality.

Lastly, and the most important reason is that both in this House as well as 
in the other there will be a certain number of persons directly concerned with 
Hindu and Muhammadan law. In the case of Hindu law, there will be Hindu 
Members, and in the case of Muhammadan law, there will be Muhammadan 
Members \̂ ho will sit together, and if they approve of a Bill, then there will be 
something for the Legislature to go upon. That will be a Committee appointed 
by both the Houses which will approve of these Bills previously, and therefore 
once a Bill is approved by the Select Committee, it n e^  not go again to another 
Select Committee, because it will mean delayirg the measure. It is one of those 
things which carries things much further than we want them. Room left 
must be for progress. For all these reasons, Sir, I am very strongly impressed 
with this Resolution, and I therefore heartily support it.

T he H onourable  Sa iv id  RAZA ALI (United Provinces East: Mu­
hammadan) : Sir, only last night talking to a friend I came to know that the
Committees which the Resolution before this House proposes to set up were 
knowL in certain circles, in certaio quarters, as communal committees. We, 
Sir, afterwards had a short discussion, but I am glad to say that the objections 
taken by the school of thought which had characterised these Committees as 
communal committees have been succinctly set forth by the Honourable Mr.

Pantulu. Sir, let me say in passing that, without conmiitting myself 
to every detail that is contained in the Honourable Mr. Crerar’s Resolution,
I find myself in agreement with the broad principles that have been embodied 
therein. No doubt, ciiticism has been made, and serious criticism has been 
madct as to certain details that we find in the Resolution. But quite apart from 
that criticism, let us see whether we can have something like a consensus 
of opinion or the majority of this Council can pve support to the'Re­
solution as it is, leaving it to Government to modify its terms hereafter 
in the light of experience that may be gained afterwards. Sir, to me it seems 
that the words “  communal representation “  communal rights,”  "  communal 
share in the services ” and “  communal committees,’ ’ are unfortunately in 
these days to certain people what a red rag is to a bull. People unfortunately 
take pleasure in introducing these expressions even when there are no communal 
questiOM involved. If 1 followed my Honourable friend, Mr. Ramadas
Pantulu, correctly, he is opposed to the setting up of the^  Committees because
he thinks that they will be communal committees which wiU not lead to the 
fostering of a spirit of nationalism in the country the fusion of communi­
ties. His point was. if I foUowed him conectly. »  Why have t^o  Committees ?
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Why not hsvp one on^niittee and ĵutruat iioth tasks to that (.4>mmitte« I "  
Now, I am lrt% to Hdnat tUnt therp Im sonrif* forcc in that argument, but 1 thilik 
my Honottrfthle friwi'i is<*ntireiy wroiij: vvlien !ie nays that untier the terms 
of the Re:»olut5on odp Committw will con$«i»t exclusively of Muhaiiuimdans 
and the other of Hinuius. 11 iny lIoiioural>le friend wnll look at tlie terms 
of the Reaolutioii, he will find that it will bo open to the Committee that is 
to deal witJi Hindu law to have one or two Muhaiunuidnns. Similarly, it 
trill be open to tJie Muhammadan ('‘onimittw to have one or two Hindu members. 
In fact, it may be that some of those members will be officials. All the same 
it is not correct to sav that they will cotM̂ î t px('l»«ivoIy of Hindus and Muham* 
madana. B»it making a present of that fact to iny Honourable friend, 1 ask— 
is there any preat harm really if Hindu;< are appointed to deal with Hindu 
social rites and oustonu and usages and Muhammadans to deal with Muhammad­
an rites and custonw and uhage.s ? 1 do not think niy Honourable frieiul
will find that thet«e ('oniinittees on the whole, if tl.ey are constituted on these 
lines to which he is opposed, will work !e.-i.s satj<f,utorily than would be the 
case if his ©bjections were to find uc4 eptunce at the h«nds of the Council. My 
Honooroble friend is stron>ily oppwe<l to the constitution of these Committees 
as foreshadowed in the RearJution. The Hunouraf-.le Sir Deva Prasad Sar- 
vadhikaiy aci’ord^l his 8tmnK support to liiin on that point. The short 
p (w i. Sir, is this. It appears from the t erms of the ReHolution that these Com­
mittees will be appointed in all likeliho(Hl- the point i» not clear- by the Gd t - 
emment and that the elective principle will not be put into force «o far as the 
constitution of these Committees is concerned. Now I am free to admit that 
the terms of the Resolution are rather vague. It may be that the personnel 
o f the Standing Conmiittees will be in the hands of the Committee of Selection 
and they will fill all the posts by a proces.s of selection and appointment, or it 
may be that the Gk>vernment w'ill gi>fc the right to this Council to elect a large 
prc^>ortion of the members of the Committee. As I have submitted, the 
point is rather vague, but so far as I am concerned I am for the two Houses of 
the Indian Legislature being certainly given the right to elect at least half of 
tiie members of the Standing Committee or Committees as the case may be. 
The Honourable Mr. Khaparde also made that point. Sir, it is very impor* 
tant that all these Committees should not be appointed either by Government 
or by the Selection Board or by any other body, but the two Houses should 
certainly be given a right to elect a large proportion of the members. In the 
third place, objection was taken by two of the Honourable Members, the 
Honourable Mr. Rsmadas Pantulu and the Honourable Sir Deva Prasad Sar- 
▼adhikary, as to how these two Standing Committees will set to work. Th® 
qnestion was put, I believe, by the Honourable Mr. Ramadas Pantuln very 
clearly, “  Will each House have Standing Committee of its own or will tkefe 
be a Joint Committee of the two Houses ? Now, Sir, if each House^is gcni^ 
to have its own Committee, we could no doubt make a beginning, but for obvi­
ous reasons difficulties will certainly be experienced in the working of the sys­
tem. It would be much better if we were to have a Joint Standing CommittM 
of the two Houses for each system of laws. And 1 think each House would 
befin a better position to help to improve all rude, erode, and andigett«d 
m i ^ r  that is sometinieB ptit forward before this House and enMoially beifor*



th® other Houm by some Members in the form of Bills. I for one, Sir, would 
suggest to the Goveniment to give careful consideration to the last words 
of the majority report contained in paragraph 120. They say:

** It might be found adviMble for the Standing Ck>mmitteee and the Selection ConmiittM 
to be J(wt Standing Committees and a Joint Selection Committee of the two Chamben.”
I find that that particular portion of the recommendation has not been given 
effect to in the Resolution proposed. '

On» objection put forward by my Honourable friend, Mr. Ramadas 
Pantulu, was that this Resolution should not find acceptance at our hands 
because the minority portion of the Muddiman Committee was opposed to it. 
He cited a certain passage from page 193. Now, Sir, on looking into the report 
of the minority it appears that the minority made some casual remarks on this 
suggestion which was definitely made in a careful manner by the majority. 
The reason why the minority was opposed—if my Honourable friend wiU look 
at page 19:i—is that according to the minority, the majority had not sufficient 
material, hatl not sufficient ev idenct* at its di.sposal to make any specific re- 
commendatioiw on the sul>i<ct. Wo are not bound by the report either of 
the majority or the minority. Wt* an* to go into the grounds on which their 
opinions an* bamid. Now . if Htmourable Members will analyse the grounds, 
they will find that that is the sok* ground that has been assigned. I for one am' 
not prc-f»an»d to ac»- pt thi.s particular suggestion of the minority. After all, 
these committet'8 an- going to bt̂  an experiment and as my Honourable friend. 
Sir Deva Prasad Sarvadhikary has pointed out, we have allowed five years to 
elapse without doing anvthiiig. It is high time that we set ourselves to work 
in right earnest. If this experiment works out all right, so far so good. It

will be open to us to consider improvements on it.
I If it works to the disadvantage of the community

we will certainly discontinue it.

Another objection was taken by my Honourable friend Jlr. Ramadas 
Pantulu particulariy to clause (g) which says :
•• a Bill which ha« been referred to the SUndiiig or a Special Select Committee in one House 
■shall not be referred to the Standing Committee or a Special Select Committee in the other 
Houw?!.”
H'} said that was very unsatisfactory and it would work to* the prejudice of 
the oth'ir House. Now mv Honourable friend will see that this recommenda­
tion in all libelihood is based on Rule 29 of the Legislative Rules which are in 
force to-day That particular rule, rule 'l'.\ says that any member may move 
as an amendment that the Bill be referred to a Select Committee, and, if such, 
motion is carried, the Bill shall be referred to a Select Committee provided that 
the Bill has not alreadv been referred to a Select Con)iuittee of the originating 
Chamber or to a Joint Committee of both Chambers. I beheve that is the 
nrincivle that has been acccnted : that is the principle I believe on which the 
Ri^solution is based. Then as regards the troubles of private Members who 
are used to promoting Bills my Honourable friend has pou.ted out t ^ t  tiw  
R e s o l u t i o n  w i l l  work hardship so fair as they are concerned, whereas it would 
leave intact the arena of legislative activities of GovCTnment This pomthas 
alrewiy been answered by my Honourable friend Mr. Kh»p*^de, G o v e tm m
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legislation as ^ rule is uDdertaken with great care and after coLsuItation with 
public opinion and certainly with Local Governments; whereas if a private 
Member takes it into his head to bring forward any legislative proposal, 
he sometimes drafts his Bill on a postcard. Bills have actually been drafted 
on postcards and have been sent to the Legislative Department; «nd if he 
Itives one month’s notice to the Legislative Department he has the right to 
bring it forward. For that reason it is by no means unreasonable that the 
activities of private Members be included in the scope of the Resolution. Sir, 
I think on the whole the Resolution seeks to introduce an improvement on the 
existing system. It may be that some of the provisions can certainly be im­
proved and bettered. Yet I think looking to the fact that this is the last but 
one day when we are sitting, I hope my Honourable colleagues will give their 
support to this Resolution, leaving it open to Government and this Council 
to modify its scope in the light of the experience that may be gathered after 
it has been in force for some time.

T he  H onourablk  Mr. G. A. NATESAN. I move, Sir, that the question 
be now put.

The H o n o u r a b l e  Mr. J. CRERAR (Home Secretary): Sir, I do 
not propose to detain the House for more than a very few minutes ; but I wish 
to explain rather more explicitly than I did in my opening speech that if there 
had been any considerable opposition to this Resolution it was not my pur­
pose to have pressed it. But in view of the preponderance of opinion on fee- 
half of the Resolution which has been clearly shown by the House, I think 
I can properly and in accordance with the preponderance of opinion express­
ed, ask the House to adopt the Resolution.

I have only one or two words to say in reply to the criticisms which have 
been made on the Resolution by my Honourable and learned friend oppo­
site. I have only a few words to say because the work of replying to the 
greater part of these criticisms has been taken o£E my shoulders by the 
speeches of my Honourable and learned friends Mr. Ehaparde and Saiyid 
Raza Ali, and I gather that my Honourable friend Sir Deva Prasad 
Sfiurvadhikary was on the whole disposed to accept the general proposition 
without committing himself to the particular details. Indeed, Sir, a course 
we at one time contemplated was to submit to the House a Resolution 
merely endorsing in general terms the recommendations of the Majority 
Conamittee ; and from the course of the discussion I think I may Infer that a 
proposition of that character would have been adopted practically unani­
mously and practically without modification. We took the other course 
of putting a more detailed scheme before the House because we deemed it 
fair that the House should have a very clear conception of what they com­
mitted themselves to in modifying and regulating their own procedure. 
With regard to the suggestions which have been made on the matters of 
detail I am very much indebted to Honourable Members who have made 
them, and I can assure the House that in any further action which we may 
take upon the Resolution, assuming as I venture now to assume that the 
HouBe will adopt it, we shall pay very close attention to all these criti- 
ciizDi and all those suggestions.
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T he H o n o u ra b le  th e  PRESIDENT : The question is 
“  That the Resolution* on the paper be adopted.”  ^

The motion was adopted.

♦ “  This Council recommends to the Governor General iA Council that in order to 
give effect to the recommendation in paragraph 120 of the Report of the Reforms Inquiry 
Committee the Indian Legislative Rules and the Standing Orders of this House be amended 
so as to provide as follows:— ^

(а) two Standing Committees, one to deal ^vith Bills relating to Hindu Law and the
other with Bills relating to Muhammadan Law shall be appointed ;

(б) appointments to these Committees shall be made by a Committee of Selection
the members of which shall be appointed at one of the first meetings of the 
Council to be held in each year and should hold office for one year from the 
date of nomination;

(c) the Committee of Selection sliall consist of^he President, and the Leader of the
House supplemented up to a total number of 6 members on a motion moved 
by the L ^der of the House so as to represent the main divisions of opinion 
in this House;

(d) the Standing Committee for Bills relating to Hindu Law shall consist of the
Honourable the Home Member, the Honourable the Law Member, if they are 
Members of the Council, and 15 Hindu Members nominated by the Committee 
of Selection, so as to include persons well versed in Hindu Law and represent­
atives both of the orthodox and reforming sections of the Hindu Com­
munity ;

(c) the constitution of the Standing Committee for Muhammadan Law shall be simi­
lar to that of the Committee on Hindu Law except for the substitution of 
10 Muhammandan Members for the 15 Hindu Members;

(/) the Members of each Standing Committee shall hold office for one year but 
may be renominated by the £^ommittee of Selection in successive years ;

(ff) a Bill which has been referred to the Standing or a Special Select Committee in 
one House shall not be referred to the Standing Committee or a Sx)ecial 
Select Committee in the other House;

(A) as soon as leave is given to introduce a Bill other than a Government Bill, and 
subject to paragraph (g) as soon as a Bill other than a Government Bill which 
has been passed by the other House is laid on the table of this House, if 
the Bill is certified by the President to relate to Hindu or Muhammadan 
Law, it shall be referred to the Standing Committee concerned without 
further motion ;

(f) the Standing Committee shall have power to examine 'fitnesses and to circulate 
a Bill, but when it directs circulation the fact shall be reported to the Council | 

(j) the further procedure in the Council after the report of the Standing Committee 
received shall be the same as the procedure on receipt of the report of a Select 
Committee.”
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VALEDICTORY SPEECHES ON THE IMPENDING RETIREMENT OF 
THE HONOURABLE SIR NARASIMHA SARMA.

The  H onourable the PRESIDENT: With that decision this, the first 
Council of State constituted under the Government of India Act, has disposed 
of the last item on the last list of business which wiU be laid before it for its 
consideration and disposal. Before the Council of State reassembles for the 
txansMtion of busineBS it will have gone through the turmoil of a genezftl
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election. I Bhonld like to take this opportunity of wifihing Honousable Mem­
bers goodbye and all happiness whatever they may be d. îng and wherever 
they may be. No one can foresee what will be the constitution of this House 
when it reassembles, but I for my part would like to say that if I am here myself, 
the more old friends arfd the more familiar taces I see on these Benches, the 
happier I shall be. Whatever may be the constitution of the House on that 
occasion there will be so far as we know one notable absentee. I think I am 
correct in saying that the record created in this House by the Honourable 
Sir Narasimha Sarma is in one respect unique. He is at all events the only 
official who from the day of the inception of this Council has without a break 
to the day of its dissolution been a Member of the House. I do not intend 
to detain the House but I think Honourable Members will agree with me that 
they individua ly and the House as a whole owe to the Honourable Sir Nara- 
simiia Sarma a deep debt of gratitude. I think that it is largely due tP his 
sober and dignified demeanour, to the invariable courtesy which he has shown 
towards the House and towards individual Honourable Members, and I should 
like to add also towards the Chair, that this House has acquired a reputation 
for possessing a calm and dignified atmosphere. I think the House would 
agree with me if I say that some time we should like to see the Honourable 
Sir Narasimha Sarma back here. (Hear, hear.) As to that he knows his own 
mind. I wish the Honourable Member and our Honourable Leader goodbye 
and all prosperity and happiness in the life to which he is now retiring. •

T h e  HoNouRAnLE D-. Sir DEVA PRASAD SARVADHIKARY (West 
Benga’ : No:i-M iha nm adai): Sir, but for your concluding remarks I was
going to have the temerity of differing from the Chair, which we are not 
permitted to do on questions of rulings, though at times my reasoned 
private inclinations are to question them. I did not want to agree with 
you, Sir, that that notable absence to which you have referred should mate­
rialise, but taking the cue from what you concluded with I sincerely trust 
that Sir Narasimheswara Sarma, to give his full name, will once more be, 
I shall not say, with us, —for “ few few shall part where many meet ” —but 
will once more come back, noton those Benches that he now adorns but with 
those who will be taking our places on this side of the House and give the 
House that lead that it sometimes lacks.

Sir, in dispersing to-day we do not disperse with the assured conviction 
and firm alsurance that those of us who came here on behalf of our consti­
tuencies have been able to do our duty by them according to our lights. Our 
defeats have been many, our victories few ; but the defeats have hf^ environ­
ments that gave them the credit of more than victory. We have done oui; 
best to discharge diflicult and delicate duties and if we have failed oftener than 
not it was because of odds over which we had no control With regard to Sir 
Narasimheswara Sarma’s services I have had occasion during the last few 
days to refer to them not merely by way of farewell laudatory remarks but 
as a business proposition. Not merely as the amiable gentleman, a fid the 
hospitable host that we have known him to be, will this House miss him but 
m t̂ch more. The Departments of which he has ao successfifliy b e «
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Chief for a long time wiil miss him much. Though he is not in the Agri­
cultural Department now, his achievements there still ^inspire it. His 
services with regard to agriculture, to forest research, and veterinary 
research have been considerable, and last but not the least his loyal, noble 
and strenuous efforts to get India better honoured and more respected 
abroad though they will never be known to their fullest extent have been 
invaluable. Even what little we are permitted to know entitles him fully to 
the gratitude which you have already bespoken on our behalf. We wish 
him goodbye and all success and prosperity, not merely in his distant home, 
but once more in the turmoil of public life from which he had been absent for 
some few years, but to which he will assuredly come back. .

Sir, I referred to his full name. I have now and again looked upon him 
in the way that our philosophers contemplated his tutelary deity after whom 
he takes that name Ugram, Veeram, Mahavishnum, Jwalanlam, Sarvato- 
mukham—Nrisenham Vishanam Vadram Rudra Murtim Namamyahani. 
Gentle yet firm, looking at all sides, fearsome at times but quiet, he watches 
all interests. That was how the devotion of man conceived his tutelary deity 
and he has been true to the ideal.

We thank you. Sir, for the kind wishes that ybu have extended to us. 
Those of us who will come back will, I am sure, be pleased to see you in the 
Chair, helping us in the difficult duties here.

The Honourable Mr . PHIROZE C. SETHNA : (Bombay: Non- 
Muliammadan) : In the lives of all of us there comes a time of sorrow and 
also of great joy. All those who have worked in this Council with Sir Nara- 
simha Sarma have regarded it as a matter of joy to have been associated 
with him and naturally there is sorrow to-day at losing him from the Official 
Benches. One who Ijas led so active a life as has Sir Narasimha Sarma is 
bound to return to public activities after a few months of well deserved and 
well earned rest, and those of us who may be able to recapture our seats at the 
coming election or may secure recommendations will be more than delighted 
to welcome Sir Narasimha Sarma to the non-official Benches of this Council,, 
for by his presence on this side of the House he will greatly strengthen our 
rankp. Sir Narasimha Sarma is one of those who has always endeavoured 
to go to the furthest length he can to meet the non-official Members in their 
opposition or in  their demands. He is one who to the virtues of firmness 
and of judgment adds the companion virtue of fairness of dealing. 'To him 
service rather than self-interest has been the watchword of life. He has 
a, sweet tolerance and a kindly courtesy which has greatly endeared him 
to us all. In the delineation of one’s character it is perhaps well to eliminate 
“  ifs and buts The “  ifs and “  huts ”  in Sir Narasimha Sarma^s case 
are negligible. He has throughout been an unostentatious worker and has 
believed in doing his duty with a sincerity of purpose and according to his 
best lights. Life’s greatest joy is in the anticipation of each day’s accom- 
idishments and the tamest contentment comes in the momentary satisfaction 
o f work well done. Such satisfaction must have come to Sir Narasimha Sarma 
from] day to day daring the six strenuous years of his Membership of'the 
M112CS LC
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Executive Councillorship of the Govemment of India, where he will leave 
behind the impress of his good work. Sir Narasimha Sanna has still many 
years of great usefulness before him. We trust aU his hopes and expectations 
will be realised and we wish him all that he wishes himself.

The H o n o u r a b l e  Mr. J. CRERAR (Home Secretary): Sir, I 
desire to say only a few words on this occasion simply to associate myself as 
a European oflBcial member of this House and on behalf of my colleagues 
with everything that has been said regarding the parting which we so sadly 
apprehend with our Honourable Leader. An official Member of this House, 
especially a Secretary to the Govemment of India, is necessarily brought 
into very close contact with Members of Government, and more particularly 
with the Member of Government who is the Leader of this House.

And, Sir, if I may do so without presumption or impertinence, I should 
like to say that we, who have been brought so closely into contact with Sir 
Narasimha Sarma, not only in this House but in the discharge of his great 
lesponsibilities in the Grovemment of India, have been most profoundly im­
pressed by his consistent and imfaltering sincerity of purpose. (Applause.) 
It has necessarily happened,—and 1 reveal no secrets of State,—that a Secre­
tary to Govemment and hn Honourable Member of the Executive Council,— 
do not always see eye to eye. But if on any such occasion we had differences 
of opinion with Sir Narasimha Sarma, whichever view prevailed, we have 
Dever had the slightest doubt that the view for which he contended was a view 
on which he had long and deeply reflected, and that it honestly and dehberately 
arrived at on conviction. On the other hand, we have come very closely in 
contact with Sir Narasimha Sarma in his private life owing to his lavish and 
kindly hospitality. (Applause.) As a near neighbour of Sir Narasimha Sarma  ̂
I have constantly shared, and I may particularly mention, if I may be per­
mitted to mention that, my small family has regularly shared, in Sir Narasimha 
Senna’s hospitahty. That is b characteristic which those who have met 
him frequently will never forget. Strong, honest, persistent and sincere 
in his public life. Sir Narasimha Sarma has also held up to us a high idoal of 
private Ufe.

** His life is gentle and the elements so mixed in him that nature may stand up 
and Bay to all the world ‘ This is a man ’

The Honourable Saiyid RAZA ALI (United Provinces: Muhammadan): 
Sir, I associate myself with the remarks that have fallen from you and from my 
Honourable colleagues as, regards the Honourable Sir Narasimha Sarma. 
The only additional remark that I can perhaps usefully make on this occasion 
is that at Delhi and Simla, when Sir Narasimha Sarma leaves us, he wiU leave 
a host of friends and enemies hardly any. (Applause.)

The Honourable Sir NARASIMHA SARMA (Law Member): Sir, 
I am deeply touched by the generous manner in which very kindly references 
of appreciation have been m ^ e  tom e by you. Sir, and by all sections of the 
House, official as weU as non-official, and 1 do not know how in adequate 
terms to convey my grateful feelings to the Erase and to its President for all 
the good things they hava.been pleased to say of m$k I£1 wero a vain man»

6M oouNCiL or s t a t i .  [16th  Sbp. 1925-



VALED ICTO R Y SPEECHES ON SIR NARASIBIHA SARM A’ s  R ETIR EM EN T. 596

I should certainly think that there is something in me which entitles me to 
the generous consideration of my friends and fellow-workers. But I know the 
innate, gentle and cultured disposition of both the Indian an^ the European 
Members of this House, and I shall not be certainly so vain as to imagine that 
I deserve even a fraction of what has been said about me. But, Sir, I appreciate 
in the fullest degree the generosity of disposition, the warmth of heart, and the 
kindliness of manner which have dictated the expression of those sentiments. 
I am proud indeed to have been associated with the work of this Council 
throughout its life, during the first term of its existence. The Council has 
eminently fulfilled the functions for which it has been designed. It has been 
designed to be a revising Chamber, to be a reflection of India as she is, to 
bring within a small focus all interests, commercial, landholding, intellectual, 
official and otherwise, in their true proportions, so that, when the work of the 
Assembly comes up to it for revision, it may exercise its judgment in such a 
manner as will secure confidence in every one interested in the stable progress 
of this country. We have had distinguished soldiers—we have now a dis­
tinguished soldier sitting on these Benches,— need we say that we are proud 
to own a Field Marshal, the first Field Marshal belonging to the Indian Army 
(Applause),—we had the late Lord Rawlinson, one of the most distinguished 
soldiers who adorned these benches, we have a Colonel and a Major who are 
imofficially in charge of the protection of the frontiers. We have had commer­
cial magnates from Calcutta, Bombay and Madras, reflecting the commercial 
opinion of all classes, European and Indian alike. And the Government have 
not failed to notice, I may assure the House, the rising patriotic sehtiment 
amongst the commercial classes, both European as well as Indian, which 
makes them unite in the defence of their interests and what they conceive 
to be the national interest. We have had distinguished lawyers in the 
past, and we have them now; we have many eminent officials who work the 
real machinery of the Government of India and of the provinces, and we have 
representatives of the Press notable for their achievements.

Sir, the landholding interests are, I think, one of the stable factors of society 
in this country, and they cannot complain that they have been omitted.
I am referring to these factors merely for the purpose of showing that India, as 
she is, is represented in true proportions, and, if sometimes Members as a whole 
are unable to see eye to eye with others, who wish to see the pace of reform a 
little more brisk and forward, the country is likely to regard that the deliberate 
judgment of th^ House truly reflects Indian opinion as it is, although some 
may think that Indian opinion as it is is not as progressive as perhaps A ey may 
wish it to be. Men from f.hin House have been chosen by the Government to 
fill distinguished plaoes and have earned distinction for this House. The 
Bight Honourable Srinivasa Saatii has been sent by the Government from this 
House on a mission abroad and has brought notable distinction to this House» 
Sir Alexaskder Mnn»y, Sir Maneckji Dadabhoy, Mr. Kale and others have 
Beryed upon committees directly interested in the future material progress of 
thiii country. There have heem others who have been appointed to do work 
in other dilutions. Sir Arthur Froom has been appointed Member of a Com­
mittee which sat to evolve a progressive line of poUcy with regard to consti­
tutional reforms. Phiroce Sethna, I am sure, will distinguish himself on the^
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Skeen Committer and elaborate for our benefit a progressive line of policy, to 
which I hope His Excellency the Commander-in-Ohief will ho able to give his 
consent. These are distinctions of which any House may be proud, and I am 
sure that those who have adorned these Benches will have the good fortune to 
be returned to this House to work for the benefit of the country. May I, Sir, 
join you in wishing them God-speed in their endeavours, in wishing them suc­
cess'in their efforts to come back here to serve their country and their 
constituencies, and I hope that when the House next meets, the House will 
imder your able guidance be able to show even greater progress than it may be 
able to claim during the past five years of its activities.

As a Member of the Government who was for sometime in charge of Edu­
cation anti Agriculture, let me say, Sir, that I have derived the greatest 
assistance possible from this House—greater perliaps than has been possible 
for the other House amidst its manifold activities to give for the constructive . 
regeneration of this country. The criticisms, the constructive help given : 
by the Members, have been very he’pful to me in securing funds from r 
that hard-hearted Finance Department, whose representative sat here,  ̂
a few minutes ago. I cannot complain of Mr. McWatters. He has been  ̂
very generous to us in our attempts to advance the sugar industry. • 
I may repeat that your criticism has always been helpful and I welcomed 
it and it is one of the most notable achievements of this House, of which I am » 
distinctly proud, that they have been able in this constructive field to do far ' 
more than has been possible elsewhere, and I hope that in its future activities 
this House will devote its attention even to a larger degree than in the past to 
spheres of activity, which are calculated to promote the economic development of 
this country. There are men and there will be men here eminently suited for 
that task and if only the commercial men, the landholders and the representa­
tives of all other classes put their heads together to evolve constructive schemes 
of progress, I think this House will, in addition to discharging their function of 
a revising Chamber, be undertaking tasks , which will ensure far more for the 
benefit of this country than may be recognised in other quarterr.

Sir, I have taken up your time and the time of the House rather unduly.
I thank you all once again from the bottom of my heart for all your Idndly ' 
feelings so eloquently expressed and I wish you once again «nic''«ss in your en­
deavours to employ yourselves usefully as CounciUore for the benefit of the 
State. With regard to myself, the Councils have had a pecuUar fascination for 
me. I have liv ^  in their midst for the last twenty years and I am sure that 
with a little rest that fascination will come over me again, and I shall be en­
abled to toil and work for the benefit of the country along with you and side by 
Bide with you. I have been a servant of the public for sometime and I hope' 
during the few short years that may remain to me 1 shall continue to serve my 
counti^ and the Crown in the same humble capacity as I have done in the 
past.

The Council tben adjourned till eleven of the Clock on Thursday, the 17th 
September, 1925.
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